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THE EARYAT{A FOLICE (AMTNDMEND 8N,I1z)22
(as rcported by the Selet Commlttee)

A

BILL

furthet to amend the Haryana Police Act, 2007.

Be it enacted by the Legislanue ofthe Stat€ ofHaryana in the Seventy- third
Year ofthe Republic oflndia as follows:-

l. This Act m.y be called the Haryana Police (A56a6-"o,; Act"2022. shori titlc'

2. For seotion 65 ofthe Haryana PoliceAct, 2007 (hereinaftcr called the substitutiotr of

principal AcQ, the following section shall be substituted, namely:- section 65 of
H.rya!. Act 25

"65. Functions of Authority. - (l) The Authority shall inquire fu16 of 2008.

allegations of serious misconduct as detailed below agairst police personnel

ofthe rank ofDeputy Sup€rintendeat ofPolice and above, either zuo moto
or on a complaint received frol1-

(a) a victim or any person on his behalf on a swom affi&vit;

@) the National or Stat€ Human Rights Commission

Explanation.- "serious misconduct" for the purpose of this Chapter shall
mean any act of a police offic€r tbat amounts to:

(a) death in police custody

(b) rape in police oustody;

(c) grievous hurt in potc€ custody;

(d) cusrody or detention withoul due process of law;

(e) extortion;

(f) acquiring property througb coercioa;

G) involvement ofpolicc personnel in organized crime:

Provided that the Authority shall inquire into a complaint of
such sirest or det€ntion, only if it is satisfied prima facie about the
vemcity of the complaint:

Provided further that no anonymous, synoaymous and
psoudoayraous complaints shal b€ entertained.

@) The Authority shall not erquire into-

(D any matter where a rcport under section 173 oflhe Code of' Criminal Procedure, 1973 (Cental Act 2 of 1974) has b€en
filed in an appropriate i:ourt;
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2

(if any mattcr pending or that has already been dcalt with by the

National Human Rights Commission/51a16 l{rrman f ights

Co"'mission/1.{ational Cornmission for Scheduled CasEdstate

Commissiotr for Schedrled Cast€d National Conmissio! for
Women/Stotc Cmmission for Womeo/Natioral Comission
for Mircritievstate Commission for Minorities or State

lokayulca;

(iif any matter frlling within its jwisdiction afler more than three

)€ars of its alleged occurt€occ;

(iv) any mauer arising out ofuse offorce by the police authorities
in dealing with any unlawful assembly, prot€st, dhama,

blockage of any public passage or disnption of esscntial

services.

(3) The Authority may also inquire into any other case referred to it
by the Director General ofPolice or the State Goveflrment.

(4) The Authority shall decide the complaiat within a period of six

months from the date of is receipt.".

3. In section 68C ofthe principal Act,

O in sub-section (1), tbe words "either suo moto or" shall be omitted;

(D for clauses (ii) and (iii) of sub-section (2), the following clauses

shall be substituted, namely-

'(ii) any matter pending or has already been dealt with by the

National Human Rights Commission/State Human Rights

ConnnissionA{ationat Comission for Scheduled Casles/State

Commission for Schedul€d Cast€$National Commission for
Womq/State CoDDicsioo for WomeD/National Cornmission

for MiaoritieVState Commission for Minorities or State

Lokayukta;

(iif any matter falling within itsjurisdiction after more than three

years of its alleged occurrence;".

Chandigarh :

The 22nd February, 2023.

R.K. NANDAL,
Secretary.

N.A.- The above Bill as reported by the Select Committee along with its
report was published in the Haryana Government Gazette
(Extraordinary), dat€d the 22nd February, 2023' under Rule 148 of
the Rules of Procedure and Conduct of Business in the Haryana

Legislative Assembly.

10226-H.YS.-H.G.P., Pkl.


